FIR No. 436/18

PS: Karol Bagh

U/s: 395/397/34/120-B IPC
Pankesh Vs, State

30.06.2020

Present: Sh. Virender Singh, Ld. Addl. PP for State. (Through V/C).

Ms. Neha Kapoor, Ld. Counsel for applicant/accused Vir Bahadur.
(Through V/C).

Reply filed by IO that the address of the applicant is verified.

Ld. APP submits that he has not received the copy of order dated
28.05.2020, passed by Hon'ble High Court whereby co-accused was granted
bail. Ahlmad is directed to send the same to the Ld. APP today itself.
Vide order dated 22.06.2020, officials of Filing Centre were
_mailreoordsentbyLd. Counsel for the
- two dates, the officials of Filing Centre
ay, 1 called concerned official Sh. Bharat

4 ntral Distt.
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FIR No. 30/20

PS: Rajinder Nagar

U/s: 307/452/387/120-B/34 IPC & 25/27 Arms Act
Sushil Kumar @ Sillu Vs. State

30.06.2020

Present: Sh. Virender Singh, Ld. Addl. PP for State. (Through V/C).
Ld. Counsel for applicant/accused Sushil Kumar @ Sillu.

(Through electronic mode).

Counsel for applicant submit that bail of co-accused Ankit is listed

ore, the present application be also listed for 02.07.2020.

D of counsel for applicant, put up for arguments
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(Charu Aggarwal)
ASJ-02/Central Distt,
THC/Delhi-30.06.2020




FIR No. 30/20

PS: Rajinder Nagar

U/s: 307/387/452/120-B/34 IPC & 25 Arms Act
Abhay Arora Vs. State

30.06.2020

Present: Sh. Virender Singh, Ld. Addl. PP for State. (Through V/C).
Sh. R. R. Dua, Ld. Counsel for complainant.

Sh. Mukesh Kalia, Ld. Counsel for applicant/accused Abhay Arora.

Both the counsels submit that bail of co-accused Ankit is listed for
02.07.2020, therefore, the present application be also listed for 02.07.2020.

At joint request, put up for arguments on 02.07.2020.

(Charu Aggarwal)
ASJ-02/Central Distt.
THC/Delhi—30.06.2020




FIR No. 34/20

PS: Karol Bagh

U/s: 392/394/397/34 IPC
Raja Ram Vs. State

30.06.2020

Present: Sh. Virender Singh, Ld. Addl. PP for State. (Through V/C).
Ld. Counsel for applicant/accused Raja Ram. (Through V/C).

This an application u/s 439 CrPC moved on behalf of
applicant/accused Raja Ram, seeking interim bail.
Vide order dated 25.06.2020, applicant has already been granted

bail by this court. Hence, the present application is disposed off as infructuous.

(Charu Aggarwal)
ASJ-02/Central Distt.
THC/Delhi-30.06.2020




FIR No. 64/20

PS: Hauz Qazi

U/s: 379/411 IPC
Raghuvendra Vs. State

30.06.2020

Sh. Virender Singh, Ld. Addl. PP for State. (Through V/C).

Present:

Sh. Pankaj Kumar Sharma, Ld. Counsel for applicant/accused

Raghuvendra.

On last date of hearing, the bail record was called from the court
of Ld. MM. Instead of receiving the bail record, this court has only received the
record of inquiry conducted by the concerned SHO against the 10 of the case in

pursuance of order dated 20.06.2020 of Ld. MM.

Let the bail record be called from the concerned court, for
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(Charu Aggarwal)
ASJ-02/Central Distt.
THC/Delhi-30.06.2020
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